NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 677 of 2022

IN THE MATTER OF:

CHD Blueberry Realtech Pvt. Ltd. ...Appellant
Versus

Sri Sai Enterprises & Anr. ...Respondents
Present:

For Appellant : Mr. Karan Arora, Proxy Counsel.

For Respondents : Mr. Saurabh Kalia, Mr. Aaryan Sharma and Mr.
Madhav Goel, Advocates for R-1.

ORDER
09.10.2023: From the perusal of the Orders dated 10.04.2023,

15.05.2023, 19.07.2023 and 06.09.2023, it appears that the matter was
adjourned on the request by the Learned Counsel for the Appellant on the

grounds that the main arguing Counsel was in personal difficulty.

It appears from the perusal of the record that Page 241 & 242 of the
Appeal Paper Book shows that Vakalatnama has been filed on behalf of
Learned Counsels Mr. Mukesh Kumar and Mr. Sumaya Kapoor but none of

them have appeared.

It further appears that on 14.10.2022, a fresh Vakalatnama has been
filed without no objection from previous Counsels on behalf of Learned

Counsels Mr. Aditya Gauri and Mr. Amar Vivek, which is on record.

Office of the Registry is directed to give a Note as to whether the fresh
Vakalatnama filed on 14.10.2022 on behalf of Learned Counsels Mr. Aditya
Gauri and Mr. Amar Vivek, was filed after taking no objection from the

previous Counsels or not.



Today when the case is called, Proxy Counsel Mr. Karan Arora appears
for Mr. Aditya Gauri Counsel for the Appellant. Learned Counsel Mr. Saurabh
Kalia appears for Respondent No. 1. Proxy Counsel Mr. Baldev Kumar Singh

appears for Mr. Harshit Agarwal Counsel for Respondent No. 2.

List this matter "For Hearing’ on 06t December, 2023. It is made clear
that on the next date of hearing if Learned Counsel Mr. Aditya Gauri fails to

appear, appropriate Orders shall be passed.

[Justice Anant Bijay Singh]
Member (Judicial)

[Mr. Ajai Das Mehrotra]

Member (Technical)
himanshu/md

Comp. App. (AT) (Ins.) No. 677 of 2022
2o0f 2



